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A DE®
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‘ i it of compliance
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Sri M.R. Mishra, learned counsel - for ~k“ o ; L/*“

the applicant and Sri Arjun Bhargava, holding o N? |
the brieggof Sti umesh Chandra, learned counsél
- a

£
for thb “espondent L are present. Sri Bhargava

- v——,,..u.

sayo that the brie :‘f Sri Umesh Chandra contdins v
a copy'of the cguncGr affiﬁavit, but Sri - Mishga
2dmits that he has not received any copy of tHe
counter affidavit. There is, of course, no coynter
“affidavit on the record of Lhe case, Phe learned

counsel for the respondents may check up and
arrange to file.a caunter affidavit within feyr

weeks. Rejoinder affidavit, if any, may be filed

within two weeks tAereafter.

Learned counsel for the respondents point:

out that on 18.8.1981 an interim order was pagsed by

P.I‘.U. Fig i ~‘ i
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.theJHon‘ble High Court preventing the evictioﬁ&
of the. applicant from a'cé;&ain accommodation .|
which ‘he had occupied in his capacity as a- b g

Rallway @mployee, ‘but. on the own case Of the \
applicant,regarding his datg of birth, he has \
CrOSSed the age - of su)erannuaulon and, therefore\

the interim order. should no longer remain tq%orcé
‘The' learned counsel for the applicant says Jhat R y
the interim order dated 18.8.81vwas only for
_two mohths, whiCh'has lapsed, as it was not
extended. The learned eounsel for. uk“ respondents |
point out that by an order dated 19.10,1981 "of \
the Hon'ble High Court the interim order was
Coqfirméd According to the learned counsel for . ' |
the applicant, the' confirmation enures only for

the oerlod of two months from the dace of .the

o

ordger,

Be it as it_méy,.we are satisfied that
since the applicant had crossed the age of super-
annuation quite sometime back,. thére is no

! furﬁﬁer‘justification for continmuance of the

interim order,‘which consequently is vacated.

s List this CdS& For final hea r1n> on
17 11 1989,

A copy of this order may be given to
‘the learned counsel for e o ponaents swithin

- two days.
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Hon'ble Mr. Justice K. Nath, VC, v,
Hon'ble Mr., K, “bayya, AM 4
P Sri M.R. Mishra for the petitioner and Sri Arjun

Bhargava f-r the resp-ndents azre present. Learned
counsel for tha petitioner files rejoinder. The

~

cace 1is listed for final hearing on 23rd Oct-~ber, 1990.
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T A« NO 35 88 1987(L)

= : , S Date of Decision

L. Ce Dixit j . PETITIONER.
aEadee R SR e B o “Adyocate far thE Pefitonerts)

: Unisan o Indis & ":fii?iz":;_:“ Chaa RESPONDENTo :

~ The 1""“1&. Me. Tustice UsC: Srivastava, V.C.

The Hon’ble. Me, g, O%ayva, Member (:’!.;;

1. Whether Re porxter of loca1~~papers may be alyl’owed to |

' see the J udgment" , _
3. To be referred to the reporter orEnot 2/
3. Whether their 1ord s‘mps wish to see hhe fair r'opy

7

of the Judgment?

fmat s\

4, Whether to be circulated te other benches ?

i ~ Viee-Chairman/Member -

Advpcate for the RESFOFLET %S)

A
v



CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Transfer Application No, 835 of 1987(L)

ReCo DIXIE ¢ 6 ¢ v 4 4 4 4 4 4 o o o o o o Applicant
Versus

Union of India & Others o« o « « v o o o . . Respondents

Hon'ble Mr, Justice U.C. Srivastava, V.C.

Hon'ble Mr, K, Obayya, Member (A)

( By Hon'ble Mr., Justice U.C, Srivastava, V.C.)
¥

This transfer application has been filed under
section 29 of the Administrative Tribunals Act, 1985. The
applicant has prayed that issue a writ in the nature of
Certiorari quashing the order passed by the respondent
no. 3, retiring him from service and they may be directed
to treat the applicant in continuous service taking his
date of birth as 16.7.1925 and his further prayer was
made that the appeal be decided which was never decided,
2:) According to the applicant he was appointed as
a 'Marks Man' in the Lucknow Division of North Eastern
Railway on 1.7.1945 at an age of 20 years, According to
the applicant he never gave-out his date of birth as

16.,7.1919. As a matter of fact, his date of birth was

16.7.1925, At that 83® he could not have been taken

in service as the minimum age of appointment was 18 yeSrs
and maximum was 25 gears and assertion which has al ready
been admitted by the respondents that the maximum age was
25 years., On 16.7.1219 he became 26 years old, in the
year 1945 i.e. he has crossed the maximum age. He put
thumb mark though, he was a literate person, According

to the applicant he submitted his School Leaving Certifi-

- cate which indicates that the date of birth was 16.7.1925,

Contd.. 2/



A representation was filed by the applicant, was not
disposed of and his date of birth was not corrected,

with the result, the applicant was retired from service
on 31.7.1877,

3. I'he respondents have stated that while giving
him appointment on 16.7.1945, his past services were

also taken into consideration. Which is also evident
from the facts of the Board's letter dated 16.10.1955
written with reference to Oudh & I'rihut Railway seeking
correction of his fathers' name to be Shri Jagammath
Prasad, although the applicant has denied the correctness
of the said letter which is on record, indicates that an
application was moved by one Sri Ram Chandra that hig
fathers' name has wrongly been entered as Shiam Lal, it
shogyld be entered as Jagannath Prasad. The respondents
have not admitted the correctness of Gram Pradhan
Certificate regarding his date of birth, The respondents
have stated that copy of School Leaving Certificate

did not bear the School Seal. After 15 years there is

no question of age of birth and as such the application
Oof the applicant deserved to be dismissed, However, In
case the applicant still furnishes cogent evidence and
proéf that his date of birth was incorrectly recorded
and that as a matter of fact he was born in the year 1925,
the applicant may approach the Chief Personal Officer North
Zastern Railway within the period of two months and

in case he is satisfied from any such evidence which

is furnished, which indicates that in fact his date

e of birth was earlier is incorrectly recorded @ s XOedXX

Contd..2/-
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GENERAL INDEX

(Cha?ter XLI, Rules 2, 9 and 15)
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Court-fee ! Date of , Remarks
Serial Number admis- | Condition | including
no. of | Description of paper| of sion of of date of
paper sheets (Number Value paper to | document |destruction
of , record of paper,
stamps if any
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I have this day of 198 , examined

the record and compared the entries on this sheet with the papers on the record. Ihave made all necessary
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs, that all order« have been carried out, and that the record is complete and
n order up to the date of the certificate
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In the Central Aduinstrative Tribunzl Allahabad %%

Ciecuit Bench Lucknow.

O, A.No. 835 of 1987

(W, P,No. 4100 of 1981)

Ram Chandrs Lixit . wiey Petitione
Versus
Union of India gndothers - Opp. Parties

Reply on behalf of the QOpposits Parties.

Paral: That in reply to the paragraph 1 of the writ
petition, it is stated that the petitioner was
appointed on 16.7.1945(not 3rd. July 1945, as
alleged) by Oudh & Trihut Railway (not Lucknow
years (not 20, as allged), It is submitted that
W, B, Railway coming into existence, the O?dh and
Trihut Railway werged with its. It is also not
denied that the petitioner was promoted as

marksmsn on 5,7.1957.

Parz 2:That thecontents of paragraph 2 of the writ
petition as allegd are not admnitted, It is
submitted that the seniority list of all the
catagories sf staff are published every three

years, The seniority list for the year 1973 stated

«

by the petitioner is not the first., The ssniority
1ist publishad from tiwme to time including for

the catagory of marksman countaining the date of

Lol

birth and so the date of birth of the petitiounsr

was shownl as 16.7. 1919 on the basis of the entries




W

©

o

(¢}

conntained in the service record of the petitioner,

),

lhe seniority list of ths year 1973 wes notifisgd

(£

on the formation of Divisiounal Sustew of the

North Tastern Railway on 1,5,1969, It is stat ad

that theentries in the srvice record including

the entries regarding date of birth are suthentic

and correct. Allegztions contrary to the saue
a =

ng to service racord\incorrect.

'Ja

paritain

In reply to varagrapi 3 of the writ petition, it

is not denied tha miniwmuan and wexiwum age of sutry

in serfice was 13 and 20 ysars respsctively. It

L

(D
H
.._.
('.)

is also not denied that aeecoding to th
record, the petitioner was 26 years of ags at‘;ma
tine of the appointuent., Rest of the conteuts ars
denied, It appears frow the record that while 5
giving the petitiounsr , an appoiutwuent on 16.7.t4b£
his past ssrvice had been taken into cousiderat@on.
The illustration of his past servics is indicative
from the pstitioner's own letter dated 16. 10,'55

letter Wo. B0 &5 dated 7.7.'45 seeking currﬂctluu
in his father8s nazuwe to bs shri Jazaunath Prasad,
A trus copy of the letter dated 16.10.'55 is

3 -

aunexed to this reply as Annexure o, -1,
The reference of letter No, O 45 dated 7.7t 45
is found in lettsr dated nil (forwardsd on 15,9,

1945) again written by the petitioner to the

oD




™ = + i afte s i Y 11 <r Iy —— h o1y an
District Supt., 0.& T, Railway Izatnagar. A true

copy of the letter dated nil is annexed to this

reply as Amnexure No. G- 2.

4: That in reply to the conteuts of paragravh 4 of
the writ petition , it is not denled that as per

antries in the srvice raecord, the petitioner was

5th FMail in edueation and the date of bir

racorded as 16.7.1919 containing thuwb impression

€k

of the vetitioner, Rest is denisd, It is stated

2 1 .

e = 4 - - ~F e doesg R B4
that the rscord of service does uot iudic

=
=

()

n

scored writing alongwith thumb iwmpression, The

agcord of service is duly witnsssed,

5: That in reply to the contsents of paragrapin O
of the writ petition, only the subuission of
tested covy of certificate issued by the

Pradhan of the village vide latter dated

D

£id

{

22, 4,1973 of the pe ioner is not denisd,

waich representstion was rejected vide decisio

¢]

taken at the level of the General ilanager (P)
comumnicatad through its lattsr Wo. &/71/40(ix)
dated 16.,8.'73. 4 true copy of the Latter dated
16. &7

3241973 subnitted by thepetitioner is filed

with this reply as Aunexure No. C-2 .




g . f\)

The decision as cowmuunicated by the G, (P)

was passed on to the petitioner on 17.8,Y8.
Against the said decision the patitioner pref-
erred an apvpsal dated 5.11,'73 whersin he
anclosed a true copy of school certificate, a
true copy of Graw Sabhapati, which appeal was
dscided at ths level of G,l,(P) that earlier
decision coumnunicated stands aund no al teration
is to be allowed, It is further stated that
copy of school leaving certificate did not

bsar the school seal, Moreocever the certificate
was for class IV whereas in the service rscord,
the education was declared as 6th, Fail and the.

A certificate of oclass VI fail was not filed.Ziven

otherwise the school leaving certificate 1s not

an authentic proof of the dats of birth,

Para 6: That in reply to the contents of varagraph 6 of
the writ petition, it is stated that C.P.0., has
rigntly taoken the decision in the matter of
corrsction of date of birth, However after the
receipt of representation dated 1.2.'75 of the
vetitioner, the case was also seen by the
Gensral Manager, who upheld the decisilon taken
and the decision was comuunicated by G.il,(2)
Office wxx to D,3,(P) vide office order No.

<\*\/// B/71/4(1ix) dated August 1975.

o

A

P - B
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Para 7: That in reply to the contents of paragraph 7 of

the writ petition, it is subnitted that thougn
the matter ragarding corrsction of date of birth

was correctly decided by C,P, 0, HEpSEXRIRNLTHELH
tRexeagry the representation dated 1.2.'75 aloung

with the case was seen by the General llanager, who
upheld the decision taken by the C,P,0,earlier and
the decision was comunicated by G.il.(P) office to
D.3.(P) vide‘office irder Wo. B/71/4{ix) dated
August 1975, It is further stated that the
representation dated 5,4,'77 was disposed off

by order as contained in Annexure No.1 to the
petition, The decision couuwunicated was taken

correctly.

In reply to the contents of para 8 of writ
petition , only the fact that representation‘
dated 5,4.'77 was decided by order dated 26?@%'??«
as contained in Annexure No.1 to the writ petition
is not denisd.

oad o
In reply to the contents of parsgraph Qﬁof the
writ petition, the submission of a representa-
tion to the Railwgy Board by the petitioner, is
not denied, It is also not denied that the
petitioner was retired from service w. ef. 31.7,77

on attaining age of supperannuation according to

/\_/// the date of birth recordsd in the ssrvice record,



It is also not denied that ths report dated\15r5.
1980 as contained in annexure No, 2 to the writ
petition Was subuitted to the adminstration.
Rest is denied, It is stated that no where inkm
tha rules , such representation to Railway Board
is provided, It is stated that rule 145 of -
Indian Railway Establishment Code clearly 3paci~l
fies under sub clausse (3) of the said rule
provides that the date of birth as recorded in
accordance with these rules shall be held to be
binding and no azl teration of such date shall
prdinarily be vermitted subsequently, It shall
Bowever . be open to the President in the case
o~ of 8 gazstted railway servant and a Geheral
Manager in the case of nongazetted xfRixEx
rallway servant to cause the date of birth
altersed: The circunstances in which the date
can be altered are given rule 145(3) (1) to

(iii)., The rule makes the decision of the

respective authorities final and the said ordess

call be challenged by weans of proceedings before
a court of law a8 has Dbeen done in the present
case which is highly belated., It is stated that
the certificate of school leaving subuitted by 1
the petitioner was even not in order as it did
not bear the seal of the school which is a -

pre-requisite- Moreover the same is not an authe-

tice document for being considered and the saule
<:::\ was never subunitted at the tiwe of appointment.«.
— of the petitioner in theerstwhile Oudh and Triaut

dea Fifes =i
Tﬁﬁt&ﬁhaaﬁ;
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R in proof of his date of birth.

11 of the

168
'
supper-
‘ in the
service record, Qthsr facts = are not
W
relevant for the decision of the casse,
P In reply, it is submitted that the school leaving
certificate or certificate of Pradhan caunotb
form the bzsis for correction of date of
B the copy of the
not bear the
nd
. thus the saue cannot be reliefupon by tae
ers. Even otherwise the certificate is
not an authentis evidence, liore so the sald
certificate could not be verified as the records
- were not available with the school institution,

is not denied that the petitioner

o

U
ct

. 2
€ 4«41.

ion No. 2084 of 1977 before

r

Court Lucknow Beunch
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ffésh writ petition is wmaintainable before the

Hon'ble Hisgh Court and neither the same is

maintainable before the Hon'! ble Tribunal, which
writ has been transferred on couing in force
of the Tribunsl Act. It is stzated that even on

the direction of the Hon'ble High Court, no

In reply, it is stated
to vacate the quarter is in consegueunce to the
petiioner having retired from service and not

ed to retain the same, It is also cor
that where the euployee does not vacate the
quarter so occupied during the service, he is

to pay the penal rent

Denied, “s already stzted above and aduitted by
the petitioner himself that he had challenged the
action of the opposite parties by means of writ
petition, which writ was diswissed on the ground
of alternative renedy in civil court,

petitionsr's present writ pwtition is not mainta-

‘fl—',x)]-? ® e 5 ? 0 0 9 20 20D O RS O PSS N e S DA SS I Y IO PO B AE QO S
L 9
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and is liagble to be dismissed. It is also stated
that none of the grounds are tenzable under Law,

The petitioner is not entitled to any relief‘and
the writ petition is liable to be dismiszsed with

coets to the opposite partiss.

Lucknow *Qv/////
— - 9 () ) %

f5 =07 :
dateds 7- Opp. Partises
sea Ffits =fr=rd

qateR @, mvwE

Verification,

A

I, 1 /{qgﬂlﬂ (A trons E%Q}jﬁéziﬁduu4j¢%félw

working as
in the .ffice of Divisional Rallway Manager, N.EHE,Railway
Lucknawrand duly authorised and coupetent to sign and

verify the reply, do hereby verify that the contents of
paragraph 1 to 15 of this reply are true to uy own know
lLedge being based oy information derived from record and

legal advice received,

Signed and verified this ﬁslday of é}‘ 1990 at the offiece

D, R, M, W, &,Railway Ashok Marg Lucknow,




In the Central Aduinstrative Triwunal Allashabad

Circult Bench Lucknow

D, A, No, 835 of 1087

(W, P, No. 4100 of 1981)

Raw Chagndra Dixit Petitiowr
Varsus
Union of Indiz and others 0pp. Parties.

Annxure No, C. !

NORTH BASTERN RAILWAY

Qur Refsrence Your Reference
No.. Nos EHO 45
date: 15, 10,155 dates 7,7.194
From; Ram Chandrs To: Distt., Traffic Supdt,
Pointsuan IZN

GK(at 1zN)

Subs Reg: Mistake in father's nams,

With reference to your above, I beg to point
out, that the nawme of wy father is Jagannath Prasad
but in your letter mo. stated above is as Shiam Lal.
lhis is incorrect, Please rectdfy the saune and advice
we when doue so, s0 that in future there will be no
trouble etc, to settle ¥ylLl cases.

Yours faithfully

,fﬂiyq Raw Chandra
-7 /./’L - P )
’ Pelly K,
#ed ?‘Faf:‘“’

*

‘{a?d(i@t"ﬂ Ql#E



In the Central Aduinstrative Tribunal Allzahsbed

Circuit Bench Lucknow.

oner
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you kindly give ue Ssalle nuilf 01 Uy posStlig 1
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o 1 vy 117 ol a9t At o -~ ¥ 3 1 4 3
a8 in your first letter or I wmust ge

Rs, 14/- as I got only Rs. 12/~ over

inte it 2ndoblige
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Before the Won'hle Central Administrative Tribunal,
Allahabad, Bench at Iucknow,
e ke ke
T A.No, 835 of 1987

(Writ Petition no., 4100 of 1021)

Ram Chandra Dixit . Petitioner
Versus

Tnion of India and others .. Opnosite Parties

Rejoinder Affidavit

I, Ram Chendra Dixit, aged shout £§7 ‘years,

md(
son of TLate Jagannath Prasad, resident of fkp¥»\(halma

W‘*tﬂ‘)\ S\\‘\;\k’ }sﬁb\ Luﬂﬁ"hk’““?

, Iucknow,

take oath and state as under;

1. That in reply to the contents of

‘para 1 of the reply on hehalf of the onnosite narties
hereinafter referred as 'reply', it is submitted

that the petitioner was appointed at the age of 20
years and not 2€ years as sllered, The allegation

as such is totally incorrect and bhaseless.

2, That the contents of para 2 of the
reply are not correct and they are denied and those
of para 2 of the petition are reiterated. Tt is
asserted that there was ahsolutely no hasis for

entering the date of birth of the petitioner as
A

q,;,z>gg%a;ﬂqupg



" (Y

r pf about the date of hirth

4

1€6,7.1919, This entr

<

of the petitioner was not atall authentic or correct, ‘

3. That as recards the contents of naras 3
of the reply, it is asserted that the petitioner
had heen appointed only on 1€,7,1945 as a Point Man,

before that he was not in regular service atall,

as such, there was no occasion for giving him benefit
of any past service, The letters referred in this

para had never heen written by the deponent,

4, That the contents of para 4 of the
reply are not correct and they are denied. The date

of hirth of the petitioner has heen incorrectly

<4
m

-

recorded as 16,7,1912, The petitioner has alwa

9

signed and never thumbmarked any of his wr

f=ts
-

ting

0

®
The Fon'hle court may kindly examine the document
and may kindly see that the entry is scored or not,
The assertions contained in para 4 of the writ

petition are reiterated,

1at as rerards the contents of para 5

[

5. T

of the reply, it is asserted that the petitioner

=

had submitted his school leaving certificate alongwith
the birth certificate given by Pradhan, The petitioner
never received any letter from the General Manager (P)
comrunicating his rejection of the representation,

‘he opposite party no. 4 had sent a letter which
disclosed no reason atall for such rejection, The

rest of the contents of this para are not correct and
they are denied, The petifoner had filed the evidence
which was availahle, but without eivine any reasons,

all this evidence had heen rejected,

1 H 2z Ll




é. That as regards the contents of para €
of the reply, it is asserted that this C.P,0, had
no leral authority to take a decision in this respect,
The contents of para € of the writ netition are
reiterated, It is however reiterafed that the
General Manager had never taken a decision in this

matter and his decision had never heen communicated

to the petitioner,

s That a

-3

egards the contents of para 7

* the reply, it is asserted that the deponent is
repeating the same facts again and again, In view
of what has been stated above, the assertion in
this m respect is not correct and is denied. Whether
he decision E§ken by the authorities was correct

or not will me% judred by the Fon'hle Tribuanl., It

R

th

;—h

will not become correct on the saying o

8. That the contents of para 8 of the

reply need no comments,

0, That the contents of para 9 of the
reply are denied so fer as they are inconsistent

with the assertion contained in paras 9 and 10 of the
writ petition, The contents of paras © and 10 of the
.'.

writ petition are reitersted,

10. That the contents of para 11 of the

reply need no reply in view of what has heen stated

above, The peltioner has heen quite illepally retired

The date of hirth

as entered in the service racord

was quite incorrect and had been arbitrarily entered

| -——Zjl‘fl"hz—the authorities without any basis,
| | |
NN
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11, That the contents of para 12 of the
reply are all incorrect and they are denied. The
th certificate by Pradhan and the school Teaving
Certificate were quite relevant to resolve this
controversy, There is no nrovision of any seal for

the institution, The Fead Master had signed the

certificate and had prepared it on the hasis of the

)
f=to

record maintained at his office - there was no
reason to dishelieve i%, The asuthorities have most

arbitrerily discarded this evidence against no evidence,

ar
1—2
0

2 That as regards the contents of para 13

| of the reply, it is asserted that the previoug writ

| petition had not been decided on merits (as such

its decision would not bgithe second writ petition,

The present writ petition was as such quite maintai-
neble and had heen entertained by the Fon'hle High

Court. The other reasons given in this para for

treating the writ petition as not maintainable are |

a1l incorrect),

13, That the contents of para 14 of the

reply are not correct and they are denied. The

[~'s

notice was bad in law as the petitioner had heen

retired quite illegally, He was entitled %o remain in

, 03 L ) w/ - s
the quarter till this matter was meot finally decided.
The penal rent could not be charged under such

circumstances.,

14, That the contents of para 15 of the

reply are not correct and they are denied, The

pefition is fit to he allowed with costs *o +he

petitioner on the grounds taken in the writ petition,

Ta is entitled to the relief claimed by him or not
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Lucknow: Dated; LA ‘8{\*-/ i

J'U.ly 2 {HA‘ 1990, T)e'[)OlleLt ®

f=fs
I~y
j=te
o
jAv)
I~
o
3

Verif

I, the deponent named ahove, do herehy
verify that the contents of paras 1to 5,9 to 12
(unbracketted portion) of this affidavit are true
to my knowledse and those of paras é to 8,hracketted
portion of nara 12, 13 and 14 are helieved hy me
¥ to he true, Mo nart of it is false and nothing

material has been concealed, so help me God,

0=

Lucknow: Dated; LiH ALl e 8’,/\
)‘ July o5y, 1990, Denonent,

I identify the deponent who has sisned hefore

me ® [~ §‘j\)
N / Y s
e
Advocate,
(k- L. vishwakamea)

Acias
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£} ; Dated of >
Date Note of progress of proceedings and routine orders which :
; case is
adjourned
1 2 3
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ORDER SHEET

w P IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH LUCKNOW

T.A. No,835 of 198:7 (7)
(W,P.N0,4100/81)
ReCs Dixit dessnes ses Applicant,
Versus
Union of India & others sesaisann Respondents,

£29,1989

Hon'ble Justice K, Nath, V.C.

\'ble Mr, KeJ M
%3»
Shri MsRs Mishra, learmed coumsel for the applicant amé
Sri Arjunm Bbargava, helding the brief of Sri Umesh Chandra,
learned counsel for the respoandents are presemt, 8ri Bhaigava
says that the brief of Sri Umesh Chamdra comtaims a copy eof tr-
counter affidavit, but Sri Mishra aémits that he has net ‘

Y received amy copy of the counter affidavit., There is, of course,

“ “mo.counter affidavit om the recerd of the case. The learmed
" “codnsel for the respomdents may check up amd arramge te file
. a coumter affidavit withia four weeks. Rejoinder affidavit,
| if sy, may be filed withim two weeks thereafter, i

Wy

&

~ Learaed counmsel for the respondemts peimt out that om

 18,8,1981 an interim erder was passed by the Hom'ble High
Court preveating the evictiom of the applicamt from a certaim
accommodation which he had eccupied im his capacity as a
Railway Empleyee, but om the own case of the applicanmt,
regarding his date of birth, he has c)gssad the age of
superanmuation and, therefore, the imterim order should me

longer remain inforce, The ;am'ed counsel for the applicamt

CCltdo sv0e 2/"‘
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says thaet the interim order dated 18,8,1981 was only for
two menths, vwhich has lepsed, as it was mot extepded, The
lesrmed counsel for the caspondents poiat out thet by s
order dated 19,10,1981 of the Hon'ble Eigh Court the interim
order wvas confiimed, AcCording to the learmed Counsel for
the applicamt, the coniismation enures oanly for the period
of two months frem the date of the order,

Be it 23 it mey, we are satisfied that siace the
applicant had xax crossed the age of superanmustion guite
somstime back, there is mo further justification for comtinuaace
of the ilaterim order, which comsecuently is vacaled,

List tihis cage for fimel hesring on 17,11,1989,

A copy of this order aay be gives to the lsarasd counsel
for the respondents within twe dayse.
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.Deputy Registrar
Gentral Adiinistrative Tribuna;
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Whereas the marginally nos t8d casoeshas baen
transforred by \»X}IRV\ Co iy k$<&)' quqn the

provision of ~the Adminis trative Tribunai Act XIIT of

lQ¢5 gnd regist red in this Tribunal s apove’,

it Petitio v e i Tho Tribunal has fixed
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dated e _ . 4 - Gandhji- Bhawan, Lucknow.
g gt 5 ! T{. no appearance 1
passed by \\__ SN P : -
] \\ & ori your bchalf by ynur
Ny
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the matter will be hcard and decided in your absance .

Given under my haﬁd scal of the Tribunal, this
= - . ne
iﬁ%ug_mday of __ VN 1989,
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